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MR DEPUTY-SPEAKER: The re-
sult* of the division is: Ayes: 26;

Noes: 41.
The motion was negatived.

MR, DEPUTY SPEAKER: Mr. Mava-
lankar, do you want to withdraw your
amendment No. 207

PROF. P. G. MAVALANKAR: Yes,
Sir. 1 seek leave of the House to
withdraw my amendment No. 20,

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House to grant him
leave to withdraw his amendment? *

SEVERAL HON. MEMBERS: Yes.

Amendment No. 20 was, by leave,

withdrawn,
MR, DEPUTY-SPEAKER: 1 shall
now put amendment No. 21 moved by
Shri Lakshmi Narain Nalk.

Amendment No. 21 was put and
negatived.

MR. DEPUTY-SPEAKER: Now; I
will put clause 2 to the vote of the
House.

The question is:

“That Clause 2 siand part of the
The motion was adopted.
Clause 2 was added to the Bill.
MR. DEPUTY-SPEAKER: Now, we

will take up Clauses 3 to 7.

‘The question is:

“That Clauses 3 to 7 stand part of
the BilL"™

The motion was adopted.
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SHRI SAMARENDRA mm 1
beg to move: :

“That the Bill be passed,” .
mwmmm 'rh.quel-
tion is:

“Thay the Bill be passed”.

adopted,

The motion was

15.03 hra
COMMITYEE ON PRIVATE MEM-,
BERS' JILLS AND RESOLUTIONS
TWENTY.FIRST REPORT
MR. DEBPUTY-SPEAKER: Now, we
take up Private Memberg Business.

SHRI VINODHBHAI B, SHETH: 1
beg to move:

“That this House do agree with
the Twenty-first Report of the Com~
mitiee on Private Members’ and Re-
solutions presenied to the House on
the 26th July, 1978."

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House B9 sgreajwith
the Twenty-first Report of the Com-
mitiee on Private Members' and Re-
solutions presenied to the Housg on
the 26th July, 1978

“The following Meambers also r®corded there votes:
AYES; Shrimat! Thilya P, Mm.wuu.mm

V. M. Sudheeran, Nanasahib Bonde, P.

Rathawa and P. K. Kodiyan;

NOES: Serv. Shri Samarendra Kundu, ¥

Rajagopal  Najdu, mm
uvraj, Birendra Prasad, . L. P,

8inha, Vinodbhal B. Sheth, Chandra Shekhar
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